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The following Bill was introduced in the Andhra Pradesh
Legislative Assembly. on 23“ March, 2023.

L. A. Bill No. 16 of 2023

A BILL TO PROVIDE A NEW STRUCTURE TO DELIVER INNUMERABLE
OTHER CITIZEN CENTRIC SERVICES AND AMENITIES INCLUDING THE
INDICATIVE LIST OF CITIZEN SERVICES MENTIONED IN THE 11 TH
SCHEDULE AND 12 tH SCHEDULE OF THE CONSTITUTION OF INDIA
AND TO PROVIDE A STATUTORY FRAMEWORK FOR THE GRAMA
SACHIVALAYAMS AND WARD SACHIVALAYAMS AND FOR MATTERS
CONNECTED THEREWITH OR INCIDENTAL THERETO.

Be it enacted by the Legislature of the State of Andhra Pradesh in the

Seventy fourth Year of the Republic of India as follows, -

CHAPTER- 1
PRELIMINARY

g (1) This Act may be called the Andhra Pradesh Grama Sachivalayams and
Ward Sachivalayams (GSWS) Act, 2023.

2 It extends to the whole of the State of Andhra Pradesh.

(3) All the provisions of this Act except sections 11,12,13 and 15 shallbe deemed
to have come into force with effect from 19-07-2019,the sections 11,12,13and 15

shall be déemed to have come into force on and from the 7th December, 2022.

1-1/80 1]

Short title,
extent and
commencement.
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Definitions,

(1)

)

3)

(4)

®)

(©)

()

(8)
)

(10)

(11)
(12)

(13)

In this Act, unless the context otherwise requires,- -

“Act” means the Andhra Pradesh Grama Sa,chivalayams and Ward
Sachivalayams (GSWS) Act, 2023:

- “Citizen Service” means facility organized and provided by the Gov-

ernment Departments or by a statutory body for benefit of all the people;

“‘Commissioner” means the Commissioner/ Director of the Grama
Sachivalayams and Ward Sachivalayams (GSWS) Department:

“Competent Authority” means appointed by the Government to
discharge functions mentioned under this Act or rules or standing orders
made there under;

“Department” means Grama Sachivalayams and Ward Sachivalayams
(GSWS) Department and includes Commissioner/Director or
Competent Authority appointed by the Government to dis'charge
functions mentioned under this Act or rules or standing orders made
there under:

“District” means administrative division as created by the State
Govermment:;

“Functionaries” means the employees of the line departments working
in the Sachivalayams in urban and rural areas and responsible for
discharging duties as set out by the appropriate Government;

“Government” means the State Government of Andhra Pradesh

“Line Departments” means Departments within the Government of
Andhra Pradesh and Government Corporations;

“Notification” means a notification in the official gazette of the State
including a district gazette;

“Rules” means a rule made under this Act by the Government;

“Sachivalayams” means the building / area/ strudure!ofﬂce established
under various Government Orders issued hitherto and controlled/

“managed/monitored by the Commissioner GSWS Department and

called Grama Sachivalayams in Rural Areas, Ward Sachi\)alayams in
Urban Areas:- :

“Service Charge” means fee collected/levied by the Department from
the users for providing Citizen Services:
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(14)
(15)

“State” means State of Andhra Pradesh;

“Welfare schemes” means assistance program sponsored by the

Government for individuals and families in need in the State of Andhra
Pradesh.

CHAPTER -li

ESTABLISHMENT OF GSWS DEPARTMENT AND DECLARATION OF
GRAMA SACHIVALAYAMS AND WARD SACHIVALAYAMS

3.

(b)

(c)

(iv)

(b)

(a) In accordance with the provisions of this Act, there shall be
constituted a department called the Department of ‘Grama
Sachivalayams and Ward Sachivalayams hereinafter called as the
‘Department’, for monitoring of the Grama Sachivalayams and Ward
Sachivalayams already established in rural and urban areas across
the State. '

The existing system of ‘Grama Sachivalayams and Ward Sachivala
‘ams’ established under various Government Orders issued by the
Government from time to time shall be deemed to have been organized
and constituted under the provisions of the Act.

The Grama Sachivalayams and Ward Sachivalayams Department shall
constitute

(i) Special Chief Secretary / Principal Secretary / Secretary to
Government, GSWS Department.

(i)  Commissioner/Director, GSWS Department,

(iii) Director, AP State Institute of Rural Development and
Panchayat Raj (APSIRDPR).

The Functionaries of ‘Grama Sachivalayams and Ward Sachivalayams’
and the staff drafted for the Department, either on deputation or
otherwise. The _staffing pattern and the criteria/eligibility thereof Shall
be consistent with Article 309 of the Constitution of India.

(a) The Government shall appoint a Special Chief Secretary / Principal
Secretary / Secretary to the Department.

The Secretary shall be from the All-India Services and should be at the .

level of Secretary-cadre or higher.

Establishment
of GEWS
Department

Designation
officer.
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Appointment of -

Commissioner/
Director.

Appointment
of Director,
APSIRD.

Appointments in
the Department.

Appointment of
additional staff.

(c)  The Secretary shall be responsible for overseeing the functioning of
the GSWS Department by the Government.

(d)  The Secretary shall be assisted by the Commissioner [Director, as may
be prescribed under this Act. :

5. (a) The Government shall appoint a Commissioner/ Director to the
‘Department.

(b)  The Commissioner/Director shall be from the All- India Services.

(c)  The Commissioner/Director shall be responsible for the day-to-day
functioning of the Department and work through District Administration
and the Sachivalayams established.

(d)  The Commissioner/Director shall be assisted by Officers and other
appointed staff as per regu[ations laid down in this Act.

() Commissioner/Director shall review the performance of Grama
Sachivalayams and Ward Sachivalayams periodically and take appropriate
steps to streamline the functioning of Sachivalayams including
recommendations for initiation of disciplinary proceedings against the
Functionaries wherever found appropriate.

6.  The Government shall appoint a Director for APSIRD.

(@)  Director shaltbe responsibleforthe day-fo-day functioning of the APSIRDPR
and work through Regional Extension Training Centers.

(b) The Director shall conduct and review penodlcal training of the Functionaries
and Staff of the GSWS Department.

v The cadre strength of various categories of posts in the Department
shall be notified by the Government from time to time in accordance with Article
309 of the Constitution of India.

8. The Commissioner/Director with prior permission of Government is
authorized to, -

(i) Engage and remunerate s_taff i-ncluding Service Providers, and
Consultants on contractual basis and/or
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(i) Appoint aforementioned staff from the Government :

andfor external consultants, on contractual basis

and/or deputation.

9. The following functionaries of the various Line

Departments are to be positioned to perform the

functions in- the Grama Sachivalayams and Ward
Sachivalayams as detailed below:-

TABLE-1

FUNCTIONARIES OF GRAMA SACHIVALAYAM

SL | Designation of : : Line
No. | the Functionary Primary Functions Depattment
Panchayat Executive Officer of the Panchayat Raj
Secretary (Grade V)| Panchayati, act as Liaison & Rural
- Officer between Gram Development
1 Panchayat & Village Secretariat |
, Convener. Custodian of
Assets/ Records - Drawing &
Disbursement Officer etc.,
_ g?carc:lt:ﬁt((}ra qe | Processing of Requests & |Panchayat Raj
2 V1) (Digital Delivery of services after due | & Rural
Assistari) approval efc., Development
Engineering Execution of infrastructure | :
Assistant related projects like Roads, BP::I;;l;aalyat R‘?
3 Drains, Water supply, Masalimmant
MGNREGA works, Nadu - Nedu o
| . (Engineering)
Welfare & Delivery of Welfare Schemes- | Social
Education YSR Asara, YSR Cheyutha, Welfare/
Assistant "1 YSR Pension Kaanuka etc., Tribal Welfare
4 Inspections of schools
regarding Non -Academic
activates like Mid-Day Meal
implementation etc.,

Functionaries of Grama
Sachivalayams and
Ward Sachivalayams
Department.
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| Agriculture fHortic
wture/Sericulture

"RBE Kendra - Integrated

Village Plan ~ Départimental

Schemes/ Sezmes"etc*,

' .Caaperatm _

‘es Assistant

Veterinary/Fisheri

Selection of beneficiaries and
State & Central Schemes,
Applications under Animal
 Feed Act, Aqua culfure ete.,

Fisheries

Village Revenue

Land records, Civil supply
‘matters, Assist in issue of
certificates like: Caste etc.,

Revenue

T Survey Assistant

Detailed Survey of lands

Scheme, Maintaining all survey |

Revenue

Mahila Pahce,{
Grama Mahila
Samrakshana

Karyadarshi

| Children.

T Bnsure safety for Women and

Home

10

Energy Assistant

Identify Power Supply
Problems, Short circuit points
and Transformeér Failures,

Assist DISCOM Staffetc.,

Energy

&

Midmife (ANM)

iliary Nurse

{ Natal),Child -Birth, Nutrition,
Communicable & Non- '

Pregriancy care (Neo Natal[Pest

Communicable diseases gte.,

Medical,
Health&
Pamily Welfare

TABLE - I

NCTIONARIES OF WARD SACHIVALAYAM

Designation of |

the

Functionary

Line Department

| Ward
Administrative
| Secretary

Collection of Taxes, Assessment
of Properties & other resources
collection, act as Team Leader!

ge of the Ward

Sﬂcretaﬂai ete.,

Vimicipal

Administration & |
Urban
Development

| Ward Sanitation

& Environment

Secretary

collection of Solid Waste,

| Program etc.,

Sanitation, Door to Door

Implementation  of  CLAP

Municipal |
Administration &
Urban

{ Development
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& Data.

Secretary

Processing

T Servige Provider for ?mcessrng
fof Requests & Delivery of

services after due approval,

 Aadbar 8& CSC services,
; Fum:iaonmg of s*s:m;wﬁsit Mid-

Development

Secretary

"4 | Ward Amenities

lxecutmn of Infra strumm
works hke Roads, Drains,
Culverts, Nadu -Nedu and
Housmg Wﬂrks e, .

: U;rhan .

ration &

Development _ e

Secretary

|5 | Ward Welfare &
Development

Welfare Activities, delivery of

 Welfare schemes and
 coordiriation with SHGs ete.;

Municipal
A&’mzmstm:non & |

cretary

6 |Ward Plannmg
and Regulaﬁan

:ASSISt ]11 lsgmng Bf ’:. ErRYS

Permissions, Lay out ﬁppmvals
Identification of
encroachments, Maintain &

 Monitor Mortgage Register,

Maintain Prohibitory Property
watch register etc.,

; De‘miant

| Secretary

7 | Ward Revenue | Land records, Civil supply

matters, Assistin Issue of
cerfificates like: Caste efe.,

Revenue

Sections

Ensure safety for Wormen. and
| Children

"8 |Ward Women
and Weaker

Protection
| Secretary/ ward
Nt

| Karyadarshi

| Home

" dentily Powier Supply Problems,
| Shert circuit points and

Transforter Failures, Assist

| DISCOM Staff etc.,

| Secretary

10 | Ward Health

| Pregnancy care (Neo Natal/ Post

Natal), Child - Birth, Nutrition,
Jommumnicable & Non-

| Cammumcable diseases etc.,

Medical, Health &
| Faumily Welfare
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Functions
of the
Department.

Note1:  Mahila Police or Grama Mahila Samrakshana Karyadarshi/ Ward
Mahila Samrakshana Karyadarshi (or by any other des'ignation it is called)
shall not be a “Police” within the meaning of Indian Police Act, 1861 or such
other laws which govern functioning of the Police Department in the State of
Andhra Pradesh.

Note2: Allotment of the functions to the functionaries shall be in accordance
with guidelines issued from time to time by the Government or the Line
Department as the case may be.

Note3d:  Functionaries are governed by the Service Rules issued by the

respective Line Departments.

CHAPTER- Il
POWERS AND FUNCTIONS OF THE DEPARTMENT
10. (@) Service Delivery

(i)  Todeliver citizen-centric services through Grama Sachivalayams
' and Ward Sachivalayams. T

(i)  The services delivered by the Sachivalayams shall be in
accordance with the notifications issued by the Govermment from
time to time on collection of such service charges as may be
prescribed from time to time.

(i)  The services, delivered through Sachivalayams, duly approved
by the respective authorities under different laws shall be treated -
as valid in law, notwithstanding anything contrary to the law for
the time being in force.

(iv) - The certificates delivered to the citizens on account of service
delivery by the Department shall have legal validity, as per the
concerned enactments.

(b)  Implementation of Welfare Schemes

‘The Department shall issue guidelines, Standard Operating Procedures
(SOP) and provide necessary logistical support for the implementation of
welfare schemes through Grama Sachivalayams and Ward Sachivalayams.

(c) Monitoring

The Department shall coordinate with other departments of the
Government for effective delivery of schemes and services and perform any
activity assigned from time to time.



23*MARCH, 2023] . ANDHRA PRADESH GAZETTE EXTRAORDINARY

(d) Other Government initiatives

()  The Department may take up any other initiatives as instructed
by the Government. )

(i) ~ The Department shall extend support to all other Government
Departments’ initiatives as and when required.

CHAPTER- IV _
FINANCIAL PROVISIONS

1. (a) The Department shall prepare annual estimates considering
all income, expenditure, budgetary requirements, sanctioned
amounts every year.

(b)  The Department may request the Government for necessary allocation
based on the annual estimates, including the salaries of the employees
engaged by the Commissioner / Director as per sections 7 and 8 of this Act.

(c)  Acopy of all annual estimates shall be sent to the Government by the
Department. '

(d). © The Department shall prepare annual plan for each financial year and
furnish a report of its functions to the Government for the preceding year.

CHAPTER- V
MISCELLANEOUS

12. (1) if any difficulty arises in giving effect to the provisions of this Act, the

State Government may, by order published in the Official Gazette, make such
provisions not inconsistent with the provisions of this Act as may appear to it
to be necessary or expedient for rempving the difficulty:

| Provided that no such order shall be made after the expiky of two years
from the date of commencement of this Act.

(2)Every order made under this Section shall be laid, as scon as may
be after it is made, before each House of Legislature.

13. (1) The Government may by notification in the Andhra Pradesh Gazette,
make rules to carry out all or any of the purposes of this Act.

(2)  Every rule made under this Act shall immediately after it is made, be

laid before the State Legislature if it is in session, and if it is not in session, in

the session immediately following for a total period of fourteen days which
may be comprised in one session or in two successive sessions, and if, before

Annual Estimate,
Plan and Report.

Power to
remove
difficulties.

Power to
make rules.
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Exclusion of
liability for errors
or omissions in
information
supplied.

Saving Clause.

Repeal of
Ordinance No. 15
of 2022.

the expiration of the session in which it is so laid or the session ammediately
following, the Legislature agree in making any modifications in the rule orin
the annulment of the ruie, the rule shall, with effect from the date of notification
of such modification of annulment in the Andhra Pradesh Gazette is notified
have effect only in such modify form or shall stand annulled. as the case may
be, so however, that any such modification or annulment shall be without
prejudice to the validity of anything previously done under that rule.

14. In cases wherever-applicable, the Departmeht providing service to the

_public including dissemination of information upon payment of a prescribed

service charge, neither the Department nor any of its staff/representative
involved in providing such information shall be liable for any loss/damage
suffered by the citizen owing to any error and/or omission of any nature, however

- caused, if made in good faith and in the ordinary course of the discharge of

the duties of such staff/rep resentative.

15.. (1) The provisions of this Act or the rules made there under shall be in
addition to and not in derogation of any existing Acts /Laws in relation to rural
and urban local bodies under the respective enactments. Every power .
exercised and function performed, every maﬁer dealt with and every
proceeding undertaken for provision of citizen services delivered through
Grama Sachivalyams and Ward Sachivalayams by the Department under
respective Rules, Government Orders etc., shall be deemed to be validly
exercised, performed, dealt with, undertaken, passed or done under the
provisions of this Act.

(2) The service rules and Government Orders governing the service
conditions and functions of the Functionaries of the Grama Sachivalayams
and-Ward Sachivalayams shall, to the extent of being consistent with the
provisions of this Act shall remain valid. :

16. (1) The Andhra Pradesh Grama Sachivalayams and Ward
Sachivalayams (GSWS) Ordinance, 2022 is hereby repealed.

(2) - Notwithstanding such repeal, anything done or any action taken under
the said Ordinance shall be deemed to have been done or taken under this
Act.
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STATEMENT OF OBJECTS AND REASONS

Grama Sachivalayams and Ward Sachivalayams have been
conceptualized in order to ensure the last mile delivery of welfare schemes
and other citizen centric services offered by the Union and the State
Government in the State of Andhra Pradesh. The aim is to ensure that the
welfare schemes reach the intended beneficiaries in a flawless manner and
the administration of the State reaches the last level i.e., at the doorsteps of
the citizens through a structure called Grama Sachivalayams and Ward
Sachivalayams with employees being drafted from the relevant Line
Departments under the State Public Services. This structure would work as
an adjunct to the existing Panchayat Raj Institutions and Urban Local bodies
whose areas of operation have already been delineated under separate
services constituted as A.P. Panchayat Raj Services by the Panchayat Raj &
Rural Development Department of the State and Urban Local Bodies Services
by the Municipal Administration & Urban Development Department of the State
respectively delivering the services enumerated under the Panchayat RajAct,
AP Municipalities Act and AP Municipal Corporations Act. The activities so
performed by the Panchayats and Urban Local Bodies are limited to the
functions mentioned in their respective Acts.

Government proposed establishment of ‘Grama Sachivalayams and
- Ward Sachivalayams’ structure as an adjunct to the existing Panchayat Raj &
Rural Deve!opment and Municipal Administration & Urbah Development
Departments, enabling the Grama Sachivalayams and Ward Sachivalayams
to deliver more than 540 services as on date including services such as
Mutations for Corrections, Mutation for Transactions of Land Titles, Re-Issuance
of Integraied / Income / Family Member Certificate, Family Member Certificate,
Income Certificate, integrated Certificate, Record of Rights (ROR) - 1B
Certificate, Computerized Adangal Certificate, Payment of Water Tax for
Agriculture Lands, Issue of Birth & Death Certificate, Other Backward Class
(OBC) Certificate, Trade License - Renewal of Trade License, Title Transfer
(Property), collection of Water Charges, New Water Connections, Electricity
‘Bill Payment, Hindu Marriage Certificate, Encumbrance Certificate, F (Field)-
LINE Application (NEW), Rice Card (Member Addition, Member Deletion,
Splitting, Surrender & Corréc’ti‘on), Sand Booking, SADAREM Certificate
Registration & Print SADAREM Certificate, Application for Integrated
RegiStration’ of Establishment under Labour Laws etc., as per enactments of

the respective. Departments of the Government. Therefore, it was essential :

that the structure needs to be formed so as to serve as a single stop service
delivery point in rural & urban areas of the State of Andhra Pradesh.
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The State as a policy measure desires to provide a new structure to
deliver innumerable other citizen centric services and amenities including the
indicative list of Citizen Services mentioned in the 11th Schedule and 12th
Schedule of the Constitution of India.

This new Government Institution named as ‘Grama Sachivalayams and
Ward Sachivalayams Department’ has come into force since 2019 vide Gov-
ernment Orders viz. G.O.Ms No 110, Paﬁchayath Raj & Rural Development
(MDL-I) Department, Dated: 19-07-2019 and G.0.Ms No.217, Municipal Ad-
ministration & Urban Development (UBS) Department, dated 20-07-20189,
G.O.Ms, No. 156, General Administration (Cabinet-ll) Department, dated 21-
12-2019 & G.0.Ms.No.02, GVWV & VSWS Department, dated 16-06-2020.
It has been a subject matter of appreciation throughout the country and vari-
ous efforts for replicating the same in other States are also under process.
The initial Government Orders were issued in this regard and are being sub-
sequently amended from time to time. In order to give the legislative support
for the newly created structure and the functions beiﬁg performed by the Grama
Sachivalayams & Ward Sachivalayams statutorily in pursuance of Govern-
ment Orders issued from time to time, in pursuance of Article 162 of the Con-
stitution of India, the present legislation is necessitated. The proposed struc-
ture does not, in any manner, interfere with the powers and functions of the
respective rural or urban body. '

This Legislation is required to be given with retrospective effect i.e.,
from the date of coming into force of this structure i.e. 19.07.2019 vide
A G.0.Ms.No.11 0, Panchayath Raj & Rural De\;elopment (MDL-I) Department,
dated: 19.07.2019 and G O.Ms No. 217, Municipal Administration & Urban
Development (UBS) Department, dated:20.07.201 9, G.O.Ms No.156, General
Administration (Cabinet-1) Department, dated:21.12.2019 & G.0.Ms.No.02,
GVWV & VSWS Department, Dated: 16.06.2020, in order to provide a statutory
framework for the Sachivalayams and the composition of the same under
various Government Orders, as modified from time to time.

The legislation is also necessary to have a provision for specified
independent office spaces for Grama Sachivalayams and Ward
Sachivalayams, to integrate and achieve the objectives of the State policy in
coordination with the Panchayat Raj Institutions & Urban Local Bodies and
the officers serving thereunder as well as in other Government Institutions, itis
also necessary that the duties and charts of obligations of the newly created
services in this Department are independent of the autonomy exercised and
services provided by the Panchayat Raj Institutions and Urban Local Bodies
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in their respective enactments. The objective of the State is to ensure that the
structure named ‘Grama Sachivalayams and Ward Sachivalayams’ created
- and the existing Panchayat Raj and Urban Local Body systems work under

- their respective enactments while simultaneously ensure due coordination with

each other.

Accordingly, Government have decided to undertake a specific new
legislation for ‘Grama Sachivalayams and Ward Sachivalayams’ in the State,

: As the Legislature of the State was not then in session, having been
prorogued, and it has been decided to give effect to the above decision
- immediately, the Andhra Pradesh Grama Sachivalayams and Ward

Sachivalayams (GSWS) Ordinance, 2022 (Andhra Pradesh Ordinance No. _

15 of 2022) was promulgated by His Excellency the Governor on the 5th
December, 2022 which has been published in the Andhra Pradesh Gazette
on 7th December, 2022. :

The Bill seeks to replace the said Ordinance and to give effect to the
above decision.

(BUDI MUTYALA NAIDU)
Deputy Chief Minister
Panchayat Raj & Rural Development
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FINANCIAL MEMORANDUM

The Andhra-Pradesh Grama Sachivalayams & Ward Sachivalayams
(GSWS) Ordinance 2022 has been promulgated by His Excellency Governor
of Andhra Pradesh vide Andhra Pradesh Ordinance No. 15 of 2022 dated
07.12.2022 providing a statutory framework for the newly created structure of
Grama Sachivalayams and Ward Sachivalayéms, ushered in the State from
19.07.2019. Now the same is placed before the Legislature for enactment.

In order to ensure the last mile delivery of welfare schemes and all
citizen centric services offered by the Government, employees from the relevant
Line Departments under the State Public Services are drafted to work in Grama
Sachivalayams and Ward Sachivalayams and their duties and charts of obligations'
have been indicated under the newly created structure. Government has established
11,162 Grama Sachivalayams, one for every 2000 population in rural areas and
3,842 Ward Sachivalayams, one for every 4000 population in urban areas as a
single stop service delivery point and sanctioned a staffing pattern of (i) Eleven
(11) functionaries from concerned departments viz: Panchayat Raj & Rural
Development, Social Welfare / Tribal Welfare, Agriculture, Horticulture, Sericulture,
Animal Husbandry, Fisheries, Reve'nue, Medical & Health, Home and Energy
Departments in a Grama Sachivalayam vide G.0.Ms No.110, Panchayath Raj &
Rural Development (MDL-I) Department; dated:18.07.2018 and also (i) Ten (10)
functionaries from concerned departments viz: Municipal Administration, Revenue,
Medical & Health, Home and Energy Departments in a Ward Sachivalayam vide
G.0.Ms.No.217, Municipal Administration & Urban Development (UBS),
Department, dated:20.07.2019.

in order to ensure Service Delivery, Implementation of Welfare Schemes
and other Government Initiatives and monitor continuously the functioning of
Grama Sachivalayams and Ward Sachivalayams the Government has created
and sanctioned certain posts at Government level, HoD level and District level
and brought the Directorate of Electronic Service Delivery - Meeseva (ESD)
and the State Training Institute Andhra Pradesh State Institute of Rural
Development (APSIRD) under the administrative control of GVWYV & VSWS
Department vide G.0.Ms.No.02, GVWV & VSWS Department, dated
16.06:2020.

Accordingly in G.O.Ms.No0.03, Dept, of GV/VW & VS/WS,
Dt:29.10.2020 orders have been Issued for creating the Commissioner of
GVIVW & VS/WS as Head of the Department under the administrative control
of the Dept., of GV/AWV & VS/WS. In G.0.Rt.No.407, PR & RD (RD.lil) Dept.,
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Dt:13.07.2020 orders have been issued transferring the A.P. State Institute of
Rural Development (APSIRD) to Department of Gram Volunteers / Ward
Volunteers and Village Secretariats / Ward Secretariats (GSWS). In
GO.Ms.No.04, IT, E & C (Admn.) Dept., Dt:12.11.2020 orders have been issued
transferring the Electronic Services Delivery (ESD) along with posts and
budget to the administrative control of the Department of Gram Volunteers
and Village Secretariats & Ward Secretariat, as a transitory measure, till a
final decision is taken in the matter.

Government incurs recurring expenditure towards salaries and
allowances to employees at Grama and Ward Sachivalayams and officers of
the GSWS department. Also, this department incurs operational expenditure
such as voice and data charges, computers, scanners, biometric equipment,
Annual Maintenance Charges, software deveiopment and consulting services,
printing and stationery, rent, electricity and other office expenses concerning
the Grama/ Ward Sachivalayams across the state and GSWS department
offices at all levels. |

~ The financial implication towards salaries of the Functionaries of Grama
Sachivalayam and Ward Sachivaiayam as shown in Tables | & Table Il under
Section 9, Chapter || of AP GSWS Bill, 2023 is approximately Rs.5,800 crores
per annum and the financial implication towards HoD staff salaries and
operational expenses is approximately Rs.120 crores per annum while the
department may earn an annual revenue of approximately Rs.90 crores per
annum as its share of service charges collected at Grama / Ward
Sachivalayams in the state. :

(BUDI MUTYALA NAIDU)
Deputy Chief Minister
Panchayat Raj & Rural Development
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MEMORANDUM REGARDING DELEGATED LEGISLATION-

Clauses 4, 10, 13 and 14 of the Bill authorises the Government to
issue notifications in respect of the matters specified therein and generally to
carry out the purposes of the Act :

All such notifications issued, which are intended to cover the matters
mostly of procedural in nature are to be laid on the Tabie of the both Houses of
the State Legislature and will be subject to any modifications made by the
Legislature.

The above provisions of the Bill regarding delegated legislation are
thus of normaltype and are mainly intended to cover matters of procec_!ure.

(BUDI MUTYALA NAIDU)
Deputy Chief Minister
Panchayat Raj & Rural Development



~ 239MARCH, 2623} ANDHRA PRADESH GAZETTE EXTRAORDINARY ' 17

MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
LEGISLATIVE ASSEMBLY.

The Andhra Pradesh Grama Sachivalayams and Ward Sachivalayams
(GSWS) Bill, 2023, after it is passed by the Legislature of the State may be -
submitted to the Governor for his assent under article 200 of the Constitution
of India.

(BUDI MUTYALA NAIDU)
Deputy Chief Minister
Panchayat Raj & Rural Development

P. BALAKRISHNAMACHARYULU,
- Secretary to State Legislature.
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